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o b : (Chapter XLI, Rules 2, 9 and 15)
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Name of parties........ ﬁ“ﬁ I tnens r%:/!mf . U - i ”Yb‘ Fosls
| Date of institution.............. (R R AN ~ Date of decision................. .
§ L . Court-fee | Date of | - ’ Remarks
Serial ‘ Number - admis- | Condition | including
File no.| no. of | Description of paper| of - sion of [ of date of .
‘ paper sheets |[Number Value | paper to| document .|destruction
. ‘of . | record of paper,
stamps oL , . if any
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the record and compared the entries on this sheet with the papers on the record. Ihave made all mnecessary .
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps
of the aggregate value of Rs. that all order < have been carried out, and that the record is complete and
in order up to the date of the certificate : : '
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, * son of Shri Sheo Balak T 1pathi resident
j . ‘ “of P. 0. H. Colony, Near nJi House,
e o - Alambagh, Lucknow. . . |
L | ‘vees. PETITIONER
| VERSUS
-~ S . 1. Union of India, through the General Manager,
Northern Railway, ‘Baroda House, New Delhi, )

2, Divisional Personal Officer, Divisienal Railway
Manager Officer, Nbrthern Railway, Hazratganj,

4

Lucknow.

3. Divisional Railway Manager, Northern Railway,

Hazratganj, Lucknow.

4, Chief Controller, Northern Railway, Hazratganj,

¢

Lucknow.
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HIGH CORT OF J’UDUCATtBE AT ALIAHABAD

JRIT_PETIIION §0.1640/85¢ , )

“"’ : Raj Kamar. Tpipathi ees Pet it:g oner e

ver sus

Union Of India and othelys ee° Opp.Pa,rties;

(ol — — N
‘ .. - The hgmble‘jqetitioner mo st respectfully begs

to state as under i

4’/7 : 1. That the above mté_d ‘writ pgtitien"was ordered
| S | | to be fixed for 'neari}lg régarding'ﬂdmission and Stay

on 16-4-85, but on thpt the same could not be taken

[ up and Temains pending witheut awy date fixede

2. Tnax the petitigner was als@ reqplred to

- 3’

—— —

file the copy of docym nt by 15-4-85, and the same
also could not be filed for the reasons contained
in the accompanying .ffidavit. The copy. of the same

is being annexed herewith as ANNEXURE A-l to the

accompanying affidgvite
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" In the Hon'ble High Court of Judicature at Allalabad

A

%
Lucknow Bench, Lucknow, _
Q)W
C.M.Application'No. ' G 1985
| in re 8

Writ Petit ion Nos \go\)\oﬂ 1985

RAJ KUMAR TRIPATHI, son of Shri Sheo Balak Tripathi,

rei;ﬁent‘of P.0.H. Coloﬁy, Near K@ﬁji House,
Alambagh, Lucknow, -

e s e Appli(‘ant/ .

Petitloner.
) Versus,
Union of India and others. ... Opp. Parties

Ly | . APPLICATION FOR STAY | e

On the grounds'and feots mentioned. in the
,accompanying writ petition, it'is most reSpectfully‘
prayed that this Honlble Court may be pleased to-

LIRSS e 9 Eu i St A

stay'the operation of the reversion order of the

e v S HIPRE 4

‘petitioner as contalned in the Annexure No. 1 to

P

the above noted writ petitionland allow the petitioner :
to contime as Officlating Train's Clerk in the

ﬁ_.' ‘ | ) -Northern Railway, Lucknow, till the final disposal

of the above noted writ petitlon. \Lf\ ﬁ;
Lucknow, ' | o

: ‘ ( XK.N. Tewari) '
Dated : - o Advocate ,
Gounsel for the Appiicamt.
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IN THE HON'BLE HIGH 60URT. OF JUDICATURE AT ALLAHABAD
+ " LUCKNOW' BENCH, LU{I;Ii%. ERAVE

Writ Petition Nos of 1935

~ - ‘Under Article 226 of the Constitution of India,
| | ‘District : Lucknow,

Raj Kumar Tripathi " ..., Petitioner

_ , Ay
o Versus, - _ ' T
-_'Union of India_ahd 3 others - ... Opp.Parties
INDEX | -
8l.No.” ‘Deseription’ o o  Page Moy |
"o'o"o"q‘o"o""o-o-o_"o-o‘o-o"o"o"_c-o"o"o"'o"o"o"'j‘
1.  Writ Petition eer 1010
2, Annexure No; 1 (Reversion_order) 11
- 3. _' Amnexure No, 2 (Yards Section letter 12
S ~ dated 16,1,1982
advising petitioner's
promotion '
4. Annexure No, ‘8 (Divl.Optg.Suptd. . 13
\ 4 letter recommending
the petitioner to
. | be retained as TNC)
5.  Annexure No, ¥ (Petitionerfs 14 - 15
_ 5 representation to the
| ~ | D.O.S., NoR., Lucknow)
R Annexure No, 5 (Petitioner's ; | 16 - W
o representation to : .
'the DQR.M., N.RO,
N Lucknow) - |
7¢  Amexure No. 6 (Circular of Railvay 1§ - e
" - ' Board of 1964) _
8. Annexure No;v7 ( =do- of 1966) »;\’iiii
9, - Affigavit L e . 26 2F
10. . : POWeI‘ ’ . Aoovo;_ 2’9 "}Q\/j( -
o"o"o"o"'o"'o"o-o*."'..‘"o"'o"'o"'o"‘o“o"o"o"' "o;" "o"‘o'o’,"@\/ )
Lucknow, Dated : : ( BRRH R mrws
. } , . Advocate,
April IO),lS{ss. .~ Counsel for the Petitir

i
AN

|
//
Fl N



. ,,/:;// N\
to the Chief Controller (CHC) Northern Railway,
Lucknow, A true copy of the said letter dated
12,1,1982 is amexed as Annexure No, 2 to this
writ petition,

4,  That on 4,7.1982, the petitioner was

‘ called for written test for the pefg of Train's
; | Clerk (TNC) wherein/he appeared andég:clared :
suBBessful. The successful éagdidates were
directed to face interview on 20,11,1982 but
the petitioner was not given an opportunity to
appear in the interview without any juist cause.
The petitioner made a representation to the
Divisional Office Superintendent, Norfhern |
Railway, Lucknow on 7,11,1982 stating the
fact and step-motherly treatment with him
but unfertunately, no reply has been received
IC SN ' so far., The petitioner was told that as he

hadinot completed 3 years service in Operating

Division, his case was not considered for the
~ D interview. The petitioner in his represertation
had clearly mentioned that his previous service
as Gangman was 7 years and his half length of
service, i.e. 3% years should be counted for
the purpose, but of no avail and the petitioner
has not been provided an opportunity to face
the interview. A true.cdpy of the said represnstation

of the petitioner, is being annexed as Anggzy;g_ﬂg&_
to this writ petition,

5: That the petitioner is advised to state
that if‘ﬁhéié/ﬁﬁé the sole cause in not calling the

petitioner for interview was the short service of
"the petitioner in Operating Division, he would not hav
| ....4.
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" been called even for written test. Actually,

the authorities concernsd have acted in an.
arbitrar& maéner using unfettered powers in

making selection for the post of Train's Clerk,

—. | ' VM@%W"

68. That one Shri Raj Bei~Singh, who also

got himself transferred from Gangman to Porter

ahd posted ﬁo Jaitipur, has been tested and
intervieﬁed_and promoted as booking Flerk.

There is a éimilar case of one Shri Sabbir Raja.
He was also pfomoted és Liverman and nowLﬁIKXIK |
he is A.S5.M. at Block Lucknow, under T.I. Sultanpur,
These both persons are not senior to the petitioner
and théif_service period as Gangman was counted
accgrdingiy for considering‘them to be prombted

to clerical cadre.

7. : That the petitioner since his‘promotién to
officiating Train's Clerk, i.e. 17.1.1982 has
shown an excellent performance in his working

and there has never'been a chance for complaint
against his work or conduct. The Divisional

Optg. Superintendent, Northern Railway, Divisional
Office, Lucknow, vide his letter No. CHC/Misc./
Staff/85 dated 11,1,1985 recommended to retain

at his existing post of work. A true copy of

the said letter is amnexed as Anggzgge No, 4 to

1] this writ petition.

8.  That the petitioner tried best that he be
called for interview for the post of Train's Clerk,
the written test of which he has already qualified,

but of no avail, therefore, he made a representation

to the Divisional Railway Manager, Northern Raily,Lko.

0...?50
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5. b
20, 3,1985 that the petitioner wasKIﬁK discharging
his duties as GADyCHC efficienty;_that his work
and conduct always ramined sfatisfactory and
no complaint was ever received nor any punishment
1ike.1ight warning was ever given to him; that
he has qualified the written test but not

interviewed on account of his short service

at the material time, which has now completed-

'that he was likely to be reverted and requested

to.be app01n¢ed as Train's Clerk but this

letter of the petitioner is still unreplied.
though the immediate bosses of the’petitiOner
have stro%gly recomhepded for his being

promoted, A Gmwe copy of the said representation
dated 20,3,1985 is being annexed as Annegu re No,5
to this writ petitian,

9.  That from time to time the Railway Board
iseued.Circular 1etfers in the nature of Regula-
tion and binding on all the officers of the'Adminis-
tration as the Board is a statutory Body and has
been invested with the powers to issue such

circulars and are enforceable in the same manner

as rights arising out of a staﬁute.

10. That the Railway Boerd issued two Circulars

Nos. E/232/7 dated 2346.1964 and E/ZlQ/Q/Com.
dated 381.1 1966 on the subject of reversion,

a true copies whereof are annexed as Annexure
N.Qié_em.i'reslaectifrély, which are binding on
the opposite-parties. In the circular contained
in Annexure No, é"hereto, it is ensured that -

what would be the assess-ment' of the working of
staff officiating in higher grades, whenever an

.0..0.._6.
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employee is put to-officiate in a highér post ywhat
his immediate superior shoul do, etc. Norms are also
apprised regarding reverting an employee officiating
in higher grades. In the circular contained in
Annexure No. 7 hereto, much emphasis has been laid

down in complying the norms provided in the earlier
> Circular and the position is further clarified,

11, .That it is submitted that the opposite=
parties have totally ignored the terms of the
circulars in the same mamner as has been indicated
in these two circulars aforementioned. According to
the letter and intent of these two circulars, it
is clear that whenever an employee is put . to
officiate in a higher post, his performance and
work should be under scrufiny and assessemtn

and even in case of unsatisfactory work, repeated
chances should be afforé;d to the employee
concerned to make improvemént and thus the
reversion should not ordinarily be resorted to
even in the case of unsatisfactory work, But in
the case of the petitioner, the work and conduct

of the petitioner was always excellernt,

12, That The petitioner has never been issued with
‘,sQV " a show cause notice or any other communication |
- indicating that he was to be reverted to the
lower post from which he had earlier promoted

being worked in the higher post since 12:1,1982,

13. That the petitioner has completed 3 years

service as Train's, Clerk Officiating and in view of
the fact that he has qualified the written test for

regularising the officiating persons on the same posts,
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17. That similar writ petition No. 2123 of 198

- | B

14. Thwt the petitioner is advised to state
that the effect of the two c1rculars of the
Rallway Board is that any employee who was

officiating in higher post for more than a year

‘he should be confirmed. The petitioner has put in

3 years continuous satisfactory service, therefore,

he can not be x reverted to the post of Porter,

.

15, That similarly placed and similarly situsted

. persons have not been reverted and has been

regularised on the posts in which they wers
officiating in utter violation of the provisions
of Articles 14 and 16 of the Constitution of India.

16. That the reversion order contained in

[4

Annexure No, 1 is violative of the Board's circulars

contained in Annexure Nos. 6 and 7 to this writ
petition and also violative of Article 311 of the

Constitution of India as there was nothing adverse

”against-the petitioner and no show cause notice

or anything was ever given and no opportunity to-
defend his case before the passing of reversion

order was given to the petitioner.

¥

L.

has been filed and has been admitted by this Hon'ble
Court,

18, That the petitioner has not been served
with the reversion order contained ¥X in Annexure
No, 1, but he grossly apprehends that in case he
receives the impugned order, his charge would be
taken from him which at prespent he possesses.

e e 0108"
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19. That feeling aggrieved by the reversion
order contained in Annexure No. 1, the petitioner
files this writ petition having no alternative

and efficacious remedy, on the following amongst

other
‘GROUNDS:
I.  Because, the reversion of the petitioner is

arbitrary and infringes fundamental rights

* enshrined under Articles 14 and 16 of the

Constitution of Iidia,

II. -;Because; the reversion order_has been
passed contrary to the'eStablished procedure
and in utter dlsregard of the Rule of Law, and

is also contrary to the princlpaes of natural

justice.

-

I1I, Because, the authorities concerned have

" acted without jurisdiction in passing the

reversion order as contained in the Annexure-I.

Iv, Because, similarly sitvated and similarly
placed persons have been upgraded jeopardiqg the

material interest in utter abuse of Articles 14 and

16 of Constitution of India.

V. Because, the opposite-parties have overlooked

| the statutory provisions of Railway Board's circulars

contained in the Annexure Nose 6 and 7 on the
subject of reversion and officiating in higher
posts and regularising thereon.

. 000090




\*/'

’/—\.A

iii) issue a writ, direction or order as this

P e

53
Rx
VI, Because, the impugned order is illegal,

unreasonable, unjust and causes ivreparable

loss to the petitioner. -

-VII. Beﬂause, the impﬁgned erde: amounts to

punishment to the petitioner which can not be
given without affording an opportunity of

being heard.,

VIII, Because,‘passing the impugned order

- particularly when the posts are still vacant

and juniors or similarlylpiaced'end'situated.

persons are allowed to. continue, ig quite illegal,

- unaust and in colourable excercise of powers

" of the authorities concerneds

-

WHEREPORE it is most reSpectfully XXX prayed

 that this Hon'ble Court mgy kindly be pleased to 3=

-

1) issue a writ, direction er order in theZ '§

. neture,of certiorari caqcelling the impugned
'ordep_eontained_in Annexﬁre No. 1 after
'sumqnning'the'same in original from the

possess-ieh of the opposite-parties;

ii) - issue a writ, direétien or order in the
nature of'mandamus‘directing-the opposite-
“paftiesenot to reeert the petitioner’and
'allow him to contlnue as Train's Clerk

and the petitloner be regularised as such-

Hon'ble Court may deem fit and proper in

....l@.
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. the circumstances of the -case; and -

'iV) award the costs o¢ the petition in -

favour of the petitionor.l_

.”'\<

““T,* S 7 o Advocate,
Dated &o ,L(v@) S; . Counsel for. the Petitioner.,
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‘Il TUE HON'BLT FIGY COURT . ¥ JUDICATUR™ AT ALLAABAD.

LUCKMOd BUNCH LUCKNGH . | %
WRIT PTTITION NC. OF 1985 .

2aj Kumar Tripathi ceceessess . Petitioner .

" Vs,

The Unien of India and Others e.......0FP.Parties .

. ANITXURY NOs» 2 o

Ref, No., Yaris / .orter / ‘ucknow Yard /82

D ted 16.182 . .

From Yards / Tucknow .

fo
Ghie £ Controller , ( Cve)
Norther-n Railway - Iucknow .
Sub == Sri R.r’ Tripathi Porter
| Posted asz TN(‘ - |
. . * * -
Ref-ta TRM./ fucknow and letter No.'757/E /56

Adhoc dated 12.1.82. .,

Sri R.k. Tripathi is iorémoted as
™.C. on adhoc basis is Sparéd on  17.1.82 A.M to
repoft at your's end fo_r further ‘duty v. Ple enle 0 Hi-s

service particulars are given below fe-

Name . Sri R.K. Tripathii.

Tather's name Son of Sri Balak Tripathi .

Rate of pay-‘ Rse 226 /..,' {\
Mate of Birth 2.7.1948

Nate o‘: appointment 01-2-1974 .
"is pay charged here upt 27.2/ 82 and further to
' .¥s/ Iucknow .

o e e e w5 o0 X I"?o Rly .
TRUT CORY . |

=4,
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u«mm BEE\@CH wcmm PR | %
wgzm P?TQTEON'NO. 4.,R- ' of 1985 .

. Raj Kumar Tripathi = siees..o Petitioner ..
L Vse o
‘ © " The Union of Indid and others-.... OPPartids.. ,

P

“ /\{ : e g - ANNEXURE NO, %’ .

NORT' i ”‘RN R?;I "WAY

hom M.H C. / M¢sc. / StaFf / 85 . Divisional.Offiéé
L o L Lu'i:]ﬂtsz Dated ¢ '

PR L r

”Tﬁé~mi§l.‘ onnel Of ACé:( G)';
NOrtbern pallway ;'5 oo,

Al L e g

vlucknpw .fnqlzl | | |

'Sub;z__il“"f Retentlon of Shrl R.K, Tripathi as THC © .
in CRL. © f*-‘n.ce -/ lucknow
LT ;F-f- fA_” ”: The above ngmeafﬁhgi R.xe Tripathi
’whosp sunstaatlvP pOSt'ﬁasvtransportétion porter‘, has

bcpn utlllSéd as unior TNF for about & Yearq . His
worhino has been'oatisLactory and appr901at1ng . He
has inc1dontly alﬂo gon9 theougbt the ”NC'S wrlbten

EY

tesL 1n July 82 and ny all meana desorves to be . y

I

o retalnea<at'h;s_ex18tlng pqst_of wquv.:

Thls 1s 1n super00381on to tbls DreVlOUS

: orﬁers passed ky DOp m‘

83/
‘DPivl. Optg. Superintende
' -ent CkIiow ..

o TRﬁm POPY
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IN THE HON'RLE HIGH COURT OF JUDICATURE LT ALLAMABAD .

LUCKNGH BINCH. TUCKLOW . | ﬁ§
WRIT PTTITION NO. 07 1985 .
Raj Kumar Trirzathi - veseses..Petitioner .
VS,
vUnion‘of Tndia and dthers eseeess U PParties ,
e

—_- Lo . _MFXURF N7, B .

™e D.O.S. )
Northern Railway ,
. Tucknow . R !
Sir " '

I beg to inform you-that I got my cate-
~gory changed f£ram Géngaman under Y. T.o 1 / Iacknow to
Porter and poéted under Yard Supdt . / LucknOWinVMay'

81 . I recuested my transfer fran the post of Gangaan

\ to Porter in treffic_departmént against 134 Kota-in
temms of I, S. No. QO,'Bﬁzmror%rCQmaﬂai
“in thié'é.S. NO.ISZO The Staff trausférec fran the
)7‘ | | | - gangﬁan to other aepartment‘getsvthe benefits of héif of

the lengtﬁ of serviée‘fbr_the purpoSrbof-seniority in

the obéorving departmenﬁ . I was apﬁoihted as

Gangman én 1;2;74 « I was trasferred as porter werevlpge(
joined.on 21.5.81 and I have put in more than 7 years

as gangman . iIhe hélf of the length of my service

as gangman + 3 and half of years { 3 years and 6 months )

should be counted for fixing my seniority as ¥orter .

I was pronoted as trains Clerk in afhoc ar.

and pos-ted in control Office uhder Chief Controller/‘

Incknow on 19.1.32 . I am working upto the entire
satisfaction of my superiors since then .



s

gth

— - ; ) N H.‘

e A

rortinitely I was called for written test on 4.7.82

‘and‘passed the same ., - I have cane to know that.

the staff passed in written testgm are¢ being called f£c
for interviéw_on 29;11,82 » ut T am not being called

for the same , which does not seen to be justified .

I may mention that one Sri Raj rrakash

igsm was also got himself trausferred from Cangman

to ?6rter and posted at Jaitipur has been testel and

interveiwed and pranoted as booking clerk and is
working a t ''nnao per.anently which is a similer
case'with me , but it is not unferstood ,:why'I

am not being given chance to appear in the inteewiew .

I'may ad?l the my date of apyoointment is 1.2.74 .
Kindly issue instructions to call me in the inter-iew

on 20.11.82 , S0 that T aan also hdve’é chance .
Yours faithfully ,

r

Doted :- 7.11.1982 o (R . Tripathi )

‘TiC/ Control / Tucknow .

TRUE COLY
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IN TVE Y—’ON' BL” T—TIG‘-I COURT oF JUD.LCA'T‘U"'“ AT ATJLAE—’AB’-&D .

LUCI\NG\I B"“NCI’ LUCKICQI .

WRIT P"'ITTION I‘IO. OF 1985 .

Rag Yumar Tripathi. ‘ . esessessPetitioner .
VS,
The Union of Indiafand OLHEYS seeecessss s OPI'sParties,

——————

_ANEXURE NO._6

“a -

noiluay's letter No. F/ 232 /7 dated 23.6.64' abb- Reversion

~of employees officiating a higher grade .

Under t'is office letter No, B ( 38) 12.711 Ee.

vi (c) dated 6.2.63 , a copy of Board's confidential

letter-No.'? 90 &A0 61-6/6/36 dated No, 11-1961 was sent to
all of*® 1cers . An per Board's dlrectlons , efforts are to

be madp to conflrm staf‘ offlc1at1ng in higher grade in

. oldrr vacancies . , if they are found suitable-, after trial

over aug a regonable pcriod of not exeeding 18 months . It

is , however , observed that in practise , NO prover system

, 1s being follcwed in respect with the result that staFf

continues to Off Fige 1ate 1n hlgher grade for long periods

and several cases staff who have ofrlclated for - a nuaber

¥

of years have been rev rted on. account. of inef~icient

working. . 'Such reversions arc contrary to the extent ®x

;

orders .

2. W1th a view to ensure that a prayer

asscssment of the working of staff of’iciating in highér

grade 8 , is made and action to revert such emplyees , as ‘;

c . . £
are found to bhe unsctisfactory in work in the higherhgrad?‘,

. e ‘o




Pl

is teken in time , the Lollow1ng erceﬂur% is belng

intpetuced for trl”t canhllaﬁcc by all aeonc’ rned .

-

3. . ”h@never an emplyee 1s put to of wlclate in

a higher rost , his imaediste suieriog should sent an

‘aSSstment-rejort_in room as the anplovee has completed ar

months of ot iciating., period . .If this report is

unsatis’ dotpry-m similar further reo rt shoauld bhe sent

three months latdr i.e..at t'e end of 9 months officiatin

period and again'B months later i.e. at'the end df

12 months 'oﬂsiCiating neriodv~ If the first report

ts at1sfaotory further reyorts need ot be send unless.‘
the'emploYQes detriorates in the'subsewuent moﬁths .

4. o ;%eSF as QSdﬂ@nt r@nort‘ should be sent on to
the. authmrlty who had ordered the nrapetion . Is the

case og'the first and or second report heing unsatisfactos
-tory\),gﬁe"emplye@ sh¢u1d  be wrrned thaﬁ the ieport
§n~his working has heen umsa tisgactory‘and unless hé
makesﬂa sukﬁetantial'iﬂpyqum¢nt_,»hé'will bs lisble to

be reverted .

5. . N I£ the thirs report , ot the end of 12

months prriod is also unsatisfactory , re should be pram-

ntly reverted and if he is to -be given.a further chance

. e ven aft€r the fhirS' ﬁnsatizsfactory report , thé person:

-nal function of the senior scele officer in the case of
c lassify employee and of a '‘ead of Department in the

case of rlass ITI employce should be mkkx Obtained
egen '

after such sonction has been obtined and opportunity giv’

gives to the mmployece is of an avial , he must be

-



-

)
X

—— ——

propertly recerted before complﬁting 12 months of

officiating period .  Order for revertetion in. such

casrs shoild not be passed by an'éuthorit?-iower then

the ruthority who had ordere® the pramotion . Then

~an employee is revr~ri.e'q for inef icient working fran

a selection post , his rame will automztlcally be dcleted

fram the panel . For- hromotlon he w1ll have to gpgear

' before a sélectiOn Boart afrea. « Then sn employee is’

reverted for inef’ 1c1ency fran a non- se i on post his

e

‘case shHould be reviewed at interview of six imonths and

if he is considered fit for pramotion , he shauld be

2

reported against the next vacanc y.

6. Tf it is pronoo@d to revert unvkkx an employee who ha<
“had comhleted 18 months of ofFic tlng perlod otier then %

by followmng the ™R nrocmdwre ,_the~pranotlon sanctlon

of a Tead OE.ﬁeparunent be abtalmed in the case of class.
IV employee and € M's personal saration just be obtained ir

the casc of class ITI staff .

T« Since no efficirl iundiwudual whosc working

is unsatisfactory cauld have becn allowe” to continue

_bﬁvond 18 months exact unﬁervvery special circumstances

confirmatlon must be made =zfter 2 yenrs of of ‘iciating

" period Mas been conpletdd subject to pemnanent post being

available- for the mirpose . In the case of staff with

‘satisfactory reports , confirmation against available

vecncies , can be ordered after one Year ', “t is preposed

to fefer the confirmmation of ‘an indiv udual after 2 years

M's report ‘sanction'should be obtened .



_,4_5

2, TS an employeo‘is not qonfiﬁned in highér ggade
nost “or want oOf bémnénaﬁt vaéanéy he éannot.b@ reverted
after be hasccombléteSVIB monts ofvofficinting period
on ﬁha charge of unsatisfactory:working except after
thevfdllawing O n R proceﬂuré‘,,the procedure being £he

same for confimae’ emmloyees or an ¢“ficinting employee .

9. The assesment reports referred to above should be

A L

marked confidfnt;al andfa_proPer'fecord.kept'of_these‘
ecumniations . Thé estéblishment se”tion should

watch the case of such gmpl@yeg and initiate'actial
when bhe embloy@e;cdngletes 6 months of ofEiCiating
ppriéd by mutting uv a note to the "xecntive Officer for

the murnose .

1. The  rbow procéﬁure should aiso be followed

“in the case of “lass IIL employee pranoted to officiate in

g

‘case of Clasc IT in their éasé , the assessment report
shgglﬁ he seﬁt to the ”eéﬁ of Depgtment and where as
oficer has boen revorte’ an adversely , the DeDers
— ' .  should be putvh up bhefore the 0O ﬁ fof orgers .

— S e A e

TRUT COFY .

- F

oz ei 0N
> e ) 3

-
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1 T *—rozv' BLF IGH COURT OF JUDICATS ™ AT A TAVATAD
LUCKNOT BRNCH  LUCKNGH . | by

WRIT PPTITION NOo. - OF 1985 .

Raj.kumar Tripathi

seseons e Petitioner .

. VS

The Union 0f Tndia and other Seesees.v. OPPJParties .

E—— . [P

R7ilvays letter HO. £/210/G/ "am dt. 31.1.1966 .
Subject 2 Reversion of employees officiating in higher

' gfad@ .

Attention is invited to this office

conf¢dontkal ?etter No. B/ 232 / 7 dt. 23.6.1964 vide which

" instru ctlon wpro 1svued laylng down the yroceﬁurﬂ to be

o,

3
v "V//

followed in the matter of rever31on of employers of fic: atln

~g i n hlg*er grade . . The pos 1tlon hao bern further

revised and dinstructions contained i the paragraphs

which are fssued in suppersession of the instructions

.1squed v lde lotter No. P/ 232/7 d ted 23.6 66 .

2. ~ As per Board's alreotlons contained i n

~ ‘ {
“their letter No..E/ 0 A 61-,.6-30 date a 30 .ll 1961

ef’ orts arc to be made to confirm atﬁﬂ off1c51tlng in
ﬁigbor grade in c‘car vacnc1eﬂ ,.if they ore found
sui.teble , after trial , over a reasonable period not
.excceéing 18 months . it is hosever ’ observed that in

practive no proner system is b?lng_followed in this

\rpﬁﬁect w1tn thc result that ataff continue to

|

mfflc:ate in higher qraﬁe for long period and in seve ral
5

oa 5@3 s+aL§ who navp of ficiated for a number Of years have



' | | .~-2h» - o o , ' ,‘
bonn rfvrrtpﬂ on account of 1ne:=101cnt worklng . nuch

rcvbrqion ar@ ~ontsary to the ext nt ordsru .

7

3. .ﬂit#é view to enaire.thét a nronor as sééument of
the wquing_of stéff ’flce.tlng 1n hlab@r grades ) is
-~ made: anst action'to revert skoh anplovers »s are found
~ 2 o to be satis: actnrv in work in the tlgher arade iq trken

.. in time . The following proedure is being 1ntruduCQﬂ for

utrlot comrliahcc by all coucernnd .

4, | ”henevér emplbyce»isvnot'to offici:te‘in a higher
vost which ray be- a.selectiohvp05t~or non_vselettion
bost , his imﬂédiate.SuperiOr should- sénd an
.assesanant'répobt'}ashSOOn as the emplqyée has cqnpleted( -
3 months officiatihgv) period td the authority who had
6rderéd big prOnotidn . Tn the case of an uuqatlsractory
N ©oreport a we rnlng'letter should rlSO be issued to the
-employer and in which instance of his fﬂilure should
“he pointed cut .to him'., A 51milar fu@gr report should be
nrcﬂare' 3 months iater ile. at ‘the end of 6 months
oF£1CL~t3na period and sent to thc anthorlty who hagd
3@rer the prqnotlon . If ttls renort is also unqatls-
facton; t%e emnboyre nonceraeﬁ may’ be reverted with
personal spnotlon of a Senior Officer in the casc of

rrass I enwloyee and of a I'ead of NDepartment in the case of

“class ITT employee .

-If an.@mployee is'revertEd after 6 months +to his -

ﬁue to his unsultaballty it is to be presumed that

H

R
 dither rzcorﬂ of service was not consultea at the




u\
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‘time o7 ordering his promotion or if consulted , it did

not civ: a correct acgescment of his ability and in

.

case of selection posts the seclectidn comnittee maade

~an error of judgment in asseccing his abiliti s o The

aspect also should be exanined by the authority awdering

the reversion in every such case .

6. "hen an employee ¢ réverted for in efficient w

working from a slecticn post , his case will be automaiﬁé&

cally deleteﬂ-fr@n‘the manel , + FoOr re- pranotion he

%

Cwill Rove to amecar before a salectlon ééar4 afresh .

There no employor is reverted for 1n@f 01ency fran a

N

‘non - selection post hls case should be reviewed at interv

' _als of six months and if he is @onsice red £it for

pranotion he should ke fe_,promotéﬂ against the next

VACRCY .-

7.'. ;in th termc ‘of Doard's letter ﬂo.‘“ 9( C & al) -

65-RG 6/ 24 ﬁateﬂ 9.6.65_circulated under %his office

letter 0. TNVIT /232 /1 ( ~on) dated 30.6.65, any ®

ﬂeraon who is memitted to officiate oe\ond 18 months
mvat not bhe revertes ‘or unaatlsfactorv fork w1thout
following the ﬁr@co&’rr orcsor:bed in th ﬁ¢901 linary

and  Arpeal Rules .

3. % ouestion may br rgkse\ whether.the sdfeguard

applies to Versons who are o fficiating on premotion ‘as an

stop gap measire and not. =“ter empenclment in the case of :

ele~tion posts and aftar “ﬂQPlnq the su lthlllt’ test



‘,pr v '>c7
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o " { in thé éase oE'non-.selection'post V it is clarified
th t tbn aforeumld applies to oﬁly these employees who
have am"ulre*‘3 a pr@scrlﬁtlvc richt to the 0f~1c1at1ng
08t by virtue of t%Pl” enpqpéament or havxng been.
vdeclare&'suitahle by the coanatent euth@rites . It goesi
a mly to thosc officiating on mmhotion as a stop gsp
o 'mefs re and 2lso to thosc e ses w%prp an emwloype duly se.
~ JQ | selected has to be réverteﬂ_after 3 lapse of 18 months
| heca:se of cancélla%ion of selecti;m anﬁvpreseedings

due to change in the penel position conseruent to

- v rectification of mistoke in seniority etc.

9 Since ﬁvofEiciating individuals whe re working

is unéaﬁisﬁactory could %gveubeen allowed to contin e

beyond 18 months exeent under very - S“eCL“l OLernstances
| nonflnntagion mu st bc ms3de after two y*vrc o‘ officiating
< | ) period_vhas been comnleted subje t to permanent Post
“being availéble for t*e neeRese purSpSP . In the caac
of staf“ with %ﬂtisF*ctorv rrﬂort“ ’ confirmation

YHQﬁinﬁt avnllable vac$n01es can be ordered,after one
.year » 1£ it is rropesed to dJdefer the confirmation

bf_én indivifual a“ter 2 yenrs G.lis's pridr sauction

cshould b oObinined .

10, The asseciment revorts referred to above .should
b marke” confiﬂentfal rnd @ proper record kept of : %
' ' I

those communicntion . The Tstablishnent section should

1

wﬂtc the case of eact emmwloyee and initiste action when

,tke en“loyoo com: le te4 3 months of of ‘iciating period

1y putting up a note to thP Txecutive Cfficer for the

AR mrpose .
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vﬂnnager m@rqonally for nis lﬂfOﬁﬂmthH nnd ord@rg*.

;»:« '.—_’> - -.‘-’ t c .

11. ;ﬁ That the~ab ovp procodure ah@*Td also b@ fol1owed
"r 1n fﬁ@ cas@ o‘ clasq ITI emplojee Dromotec to fo;CLate '
zingﬂla 88 EI ‘_;n tﬁ@lr caso the aqoeudnont reﬁortfshOula,
.,;be ant to th ; O an@ whoro tho offlcer bes bfeénJrégbpﬁed_

"on adverqely the peber should be put up €0 the@Qeneral

. TRUE.COPY . . -
L Cowe w0 [
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In the anfble.HighﬁCourt of Judicature at Allahabad,

. - ' ‘ Lucknow Beneh, Lucknow.

- | - | APfidavit
Y : ' - in support of @

Weit Petition No. of 1985

i

- ‘77% ,‘:}:‘nr\,,

(555 ~ 8
AFHDAVW ;v; T

..5 " kJGg%iZE&zZ— ‘

: L L 3 AdLAHAsAD ﬁ 'l
, ‘ . ' / . k\y,& }>"r

_/

,‘/‘»

Raj Kumar Tripathi .. Petitioner.
- Vs l
Union of India andothers - .. Opp. Parties

N AFFIDAVIT
I Raj Kumar Tripathi, aged about 36 years,
‘son of Shri Sheo Balak Tripathi, resident of
P.0.H, Colony Near Kanji Hbuse Alambagh, Lucknow,
do hereby solemnly afflrm and Suate on oath as
- under :- | |
- 1. That the'déponent is the petitioner in the
* above noted”writ'petitiOn and as such is.ﬁell

N ‘econversant with the facts of the case.

) 0000'020...




2, ‘Thaﬁ the conﬁents of the'above'noted writ
' petition f rom paras 1 to 18 are true to my

own hnowledgeand those of para 19 is ZZ%A
..believed to be true being based onfiegal

adv1ce.-

Rl J | 3.  That the abovenmbed writ petition is
| ‘accompanied by seven annexures, all of which
are true COpies'of‘éheir respective originals,

which have been checked by me.

4,  That the contents of this affidav1t from paras

R . .
/1 .-4; ""’»?‘

Lucknow, , - - e =

Dated ffsfhApril - ,1985. S - Deponent

1 to 4 are true to myw own.knowledge.

e

S o Verification
| I the above-named deponent do hereby
verify that the contents of this affidavit from
paras 1 to 4 are true to my own knowledge. No
, o ' part of it is false and nothing material has \
‘ L  been concealed, so help me God. B .
Lo e ' ’LuCKnow; Dated s o . T

April {off, ,1985, o -~ Deponent

I idenfify the deponent who has signe&\?efgiﬁvge.

,§g36§;;773'
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Solemnly affirmed before me on |p, LL.QA'f’
at 10:22 AM./R.M"by Shri Raj Kumar Tripathi,
the deponent, who is.identified by Shri K.N.Tewari,

Advocate, High Court, Lucknow Bench, Lucknow.

I have satisfied myself by examining the deponsnt

that he understands the contemts of this affidavit,
_ | — .

which have beer read out and ¥HEE explained by me.
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- It is fmrther prayed that the above
noted writ petition aleng with the Stay
applicatien may kindly be ordered to be

listed in the next weeke.

Lucknew$

‘J’i\’f? oo

Dated i?zi:ELKQ ’ ‘Gounsel for the petitioner.
G _




In thz ntble High gourt of Judicaturs 2t Allsaabad

lucknow Bencih: :lucknow,

P I Ay —

Writ »etition No, 1640 of 1985,

s
AT ('AFFIDA}/IT
- - HIG};-'CélgijLf _

' ALLAHABAD

Ro. X, Tripathi B Tetitioner,
versus .
Union of India & Others - Opp-f’artias.;
A
4 | |
b i & Supnlemantary Affidavit |
-0“0'0-0—0’0-0’0"0“0"0'0“O"
. I, Raj Kumar Tripathi 2g:® about 2% vaare
. son of “hri shzo Balak Trirvathi, 3/0 and ",N.H. Cnlenw

[ 4
22gr Xenzi Houss, ¥, . Alambagh, Tucknew, 8n harsbv

solemnly affirm and statz on @ath 2s under -

a

i, ‘That th: deronent is the netiticnar in
1, - W
the 2bove noted case @s such he is fullw conversaint

with the facts and circumstences of the case denosad

hzreunder, : h

CQntdoc & & 2/'



ZQﬂ». .p ‘ : | , _- | ?%;1///

. v
v :

oA u.gs

2,  That ths dsponent was di rectedlby thie Hon'bls

Court to flle D.R.M. &x letter no. 75 75/5 -4 /TNC

v

g
pated 6m2»1984 oo,

“(“/ ' | 5. That deponent could not g_et the COpY of said

’1’ - . | l.e%te‘r as such he could_not file the same

4, mhat the dononcanﬁ iz filing the said letter
‘ , o , todav which i annmxed alongwith thie affidavit,
ag annexure No, A"'L to th1=- supplementary

affidavits

A, | 5,  That the delay in filing thz said letter is

. 5y
e \
- S~

not delibrate and liable to be condoned and

~and it may be taken on record,

: . . L
Tucknow Dated \ W i :

- , | - VLA -4-1985 - ‘" Deponent.

Verifidation

I, the above named deponont do herebv varlf?
. W
that the contents of»paras 1oto &b‘lare true to mv owy

knowlasdge and thosge of paras 2 dm—) by arn believal

C‘Ol’lw,,‘, 5/"' |




b
| L
=
» /
% |
by m2 to be trus and those of narae to are -
based on legal advice, Nothing matedial has baen
conczaled 8ad no part of it ie falss, %o halp ms
I‘X ) !
j . Tucknow + Dated _ Myﬁ
ﬂ o R oy . i
/)L -4-1925 ' . Daronent,
~ | | !
I identifv the deponent who has signs=d
bafore ma, j/ﬂ o
‘Adwmate.a,,f’”jff
& ~ . | ia 8%
' ‘ -50l-emnly affimed before maon [§. 4 |4 ¥D
R S e ) ‘ : )
4.4 ‘) - T
/( 148 8+, /1. bV K@ﬂ\' },<va\a‘1.,% F“IM
thz denonant L
who has-baen identified =
by shri .o N v
- Awocate, High COurt'Benoh,Luﬁknow;

I have satigfied mvaelf bv %&;xamining thz

denonent Who‘%ﬁ/fhﬁﬁm % undar~tandc the contente

of thisg suMlementary affidavyit whl_ch have been

read out and ex«**lalnena bv me to him,

Oath Compd

gssioner,

'v'-’f*‘@,g‘)

- W&liL(FL
! M'(s‘f“‘,‘% \\\Mn
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In the Hon'ble High Court of Judicrture =t 411 shebed,

Lucknow vench, Lucknow,

J

Hrit Petition No......of 1985

R.K, Tripathi, --- Petitioner,
Ve

e

Union of Indis & Others, N Opp. Portier,

Northern Reilway,

DPivieionsl QOffice,
Lucknow, Dt, 16,2,84

No.757-F 5-4/TNG

NOTICE

(&) The following staff who were temporesrily promoted
to officiete as TNC Gr, & 260-400 (E®) ourely 1locsl

shoc srrangement vide thie office notice of even
No. Gt. 12,1,82 sre revertel to their subetamtive

poete with inmediote effect,

?‘No. Neme, fubetontive poet xi eting ®in,
' and etation, :
£/ bhri,
1. Ichaaue Mi  Shuntmen-LXO - TNG/TKO,
2, brboo L2l " (G®) o v(@) '
3, R,¥, Tripethi Porter/LKO. " (CHC)

contd 2/-



. ' oy

| 7/

4 . 2.,
4, L,K.- Sriveetevs  Porter LKO TNC/ (CHO).
5. Noor Mohd, - thuil’c.man-BbB " BSB
6. Rem Lochen " VYN " NGB
7. lwedh Behori 1, evermsn-PBH " PBH

8(B) The 'foilowing penelled staff who heve quelified

g

P-4 promotionsl course 2t 727e/ CH 2nd s1eo0 took

e 15 dsye locel treining to the duty of TNG sre
' temporsrily prdmoted to offieiste =e TNG’Gr B 260~
400(RB) and posted »t the station indicated sgrinet
eéch':-
@No. Neme, Exltting Poeted on promo=
» T Deeig. E‘tan. tion et «tn,
& ‘ | A o/ Shri
By 1. Rem Chender _ ﬁ?huntma‘h ¥D Y$/LKO
2, Raméshwaf " LKO D;@.'(R)
3. Rem Deo Yedow " D BSE
- 4, Ren —Abhil ash " BBK . BSB
5, 4dsheer ‘:Ahmad oow .LK'O | AMG
6, .‘Sgntovsh Kumér Sereng  IKO did LKO
7. Pooren Bahadur.Tewa.ri LKO S%/LKO(Chg)'
8. D.g, Awggtbi. Ca11men LRO(CHO)  CHO/TKO
9. Rop Sermeni | . Porter KBH PLP
<\”ﬁi' 10, Virendrs Singh Porter LEH  CrO/LKO,

contd 3/-




3.

(C) The following TNC'e Gr, B 260-400(RE) sre
traneferred at the stotion 'agéinat éach on
their own recuect, They =re not entitled sy

\ trancfer pres/trenefer 21lowence joining

ﬁ | time étc.. !

Pl : |
&.No. Neme, ?recent’@tﬂtion Trencferred,
1, Abdul Sehim  BSB . DS(Rul es)
2, Daverdra Kumar BSB oM
3. Jhepei DE(R) CHG/IKO ‘?aa‘,
) FDRM(OP) hae 9ooroved the tran=fer of the folloW1ng
# ports from Lools c,hed Lucknow to BoK end AMU.
‘ 1, One port of &r,CHC ur & 330-560 from Gu/LKO to oBK,
_;‘\ 2, Two poste of TNG Gr B 260-400 from G./ILKo to AMG
Conzecuent, upoﬁ.thim the following sre trén:ferred :
N “ri b, D, Teveri &r, CNC .GE/LKO to BEBEK,
" Kecheo Ram TNC G8/LKO to AMG
. - o
" " Zsheer Ahmed : "

Thie pees the spnrovel of ~r,DPO/LKO.

£a/ -

| (K.¥ Mehtn)
for vr Divl Peregnnel Officer
Lucknow,

Copy forwerded for informetion & nececesry sction tof-

1. ©tetion bupdt LKO v ID bk PLP PoH

2, ~totion Mester Kenmeethi/TLobH VYN AMG

3. CHOU/1%0 " 4, Yo/1KVY 5, G/1KO 6Dy, CHC(,@nby)ML...,_

7. ~(PRELief)DRY Of‘f‘lce/Luck?low L P

8. ~»r,DAQ/TKO e A mm@ |

9, ~undt, (Pey 5i11) LXO. W . . eed o
e I | 4 LUTHE ow

(Troe copy) 3%“”‘“‘*4L?n«%¥% e, |
T e 6'3-4-‘"“/‘%:73/

0
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IN THE CENTRAL ADMINTST ATIVE TRIBUNAL

CinC’ Ii BENCH
: Gondhl Bhawszn, TR '?es:LuenL,f er?a?\.~

o o RS [“7.3574?]
- No,ynT/f‘\ll /Trgqsf-l/ 307& Dekeo +he j7///70 _

‘R[Q,'T

e V. e L S

APPLICANT 'g

L 2N F‘P M “LSWV\'ID‘E\JTr o
Ezlfy k&xenvfw2~ 'Tzlhxf?éaéxp é%z; é§7Lz7‘égdiéQ’éé\
"/’Mff/ )2/& Pl Oty /Zzwﬂv

[qa/%,‘a Z;Lw ge. Mm 48;/7» /v ko

‘,‘ Whereas ”the\mcro nally 'nc:gd ‘ases hes been trénsferreg
by /A ‘&[fid " under the F-CVision of the aAdping
Yn,bunal Act XIII of 1935 ang ”e,ﬂ,crnd in thlc I-ibunal |

as above.

., drit pegit »1pn Ny, Z&QQ@S !'m:t 4rlt\mal hac f]_xpd Aa-te of
of lﬂ,;. of the Couyrt of Q‘zﬁ Z 1990 The hearlng
- /f— z*,/g

T the ma “tter, ¥

- If s uppearonce .18 made on your
" behalf LY your some one duly authorlded
tb.Act angd plead on your behalf

-

The matter w1ll be hs "A‘an'( decided. ip your absence
g.wen under my Hand seal of he Tribupnal thl_s\__ /5 o

. ——
-

. day Q* o . lQ,w : -
I A -
» . . ) ' ’ 0 ' . . b
" dinesh/ T SEPUTY REGIF‘;TRARTV |

!.;

w

o

- oy



| o e o ¢
' IN THE CENTRIL ADMINISTTATIVE TRIBNAL <i*\,
{ ALLSHA3AN RECH ’///7277f' O
. ‘ 23-A Thornhill | 2nd, All~habzd-?11 "0 .
RI‘N . . - BRI A - ‘
. o ~ ‘QA‘\. P}O. l7d5 Of 1037
SR Noasm, Alld’ Juﬂ\\\&j { &qwu the . ...
Y 4 'l.‘ . :
‘ el Kuper b;iilgjzbiw e PFELT CANTIS)
VESSUS
‘ R IPONDENTLS
mmcﬁ*of‘"-m"tvi“;;‘.a":‘“"~” e e —n ”.‘!ﬁE i} G\\f ENT\ S ;
TC
. l- shri Surya K&ﬂ%, hdvocuie, Lucknow Il h Cour o
) | ; _Lucknow,

2.. Chief standing Gounsel. (.G, ) Luckno High Court Lucknow,

“/Jhzreas the marginally noted cases has been transferped by
p . ‘

o e ﬂ%%%ﬁ;mmm;mwm‘“__;‘_mder the provision of the

Administrative Tribunal Act XIIT of . 1985 and registered in this Tribunal
/) . - .

=4 alove, . o

Ten e Dl s 2 e e e o TERETETIETR I e, o 2n - w s &

"““1-643 e The Tribunal has fixed date of

15~12—1989 1933

T T e o bk

/
Jrif Petition NO

e
A )-_'1

) The

hearlng of the matter at Gandhi

e e moe

of th Ehcknou High Court, Lucknow

J TR TR M et ua e kR e v v P ne %

7/

chawan, Opp. Residency, Lucknou.

" If.no ¢cppearance is made cn your

e e B o it T U

behalf by your name one d;ly authorised to

. -

WDL MIA WTR WM. WRLC M e MO witg

act and plnac on your behalf

T e e ane v ax s ey

che tatter will pe heard and du:ided in your absence.

Given under my hand seal of the Tribunal this N~ 15 TR

Gay of ’_"m'«'jﬂs-tum-- 1239,

~ipisn/ A ' . - M

DEPUTY REGISTRAR"

Y
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EN

T THE CEVRAL somInTsTaaTIVE TRIBUNAL / //,,L’

, C.ACUIT BENCH s
Gondhi Bhavman f,,r.l C%ldeDC/ Luc know

oD 17 35/07 |
B No,CAT/Al’ /T 'ans ;- er/ j( Q(} D:Lec the -”7){//%2"

’R < ".,1 ﬁfm" | A.rﬁLICANT's

A — e cmmatnn .

“ - L4

VERZUS : | - "
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To - . = -
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f(k, y/ /&(1‘((’ Ifgﬂ /;"'i/ "/ﬂy/ ¢// /L

{

| 1
o 0 4 AEh g

. - . .':?:,.“ - v . ‘
'/Nhereas*‘bbemcromal Y nctod tases hag been trahsrerred
. v,.‘ . “/_\/-x..\ 3,

KN

under Ths ,-uuswn of the A»mlm.s trative
982 ,and Tegliverad inp this T~ 1bunal

: as above.’
i 't"\\Pewwm,. | DS R Tribunat by 5 fixeq date of .
of 9\&'0. ot the 'rt nf -2 . 19,)_‘ e
N O per 2 ;2 2 £d4. 1990 ~ The hearing
s Nl i 75 e st .
arlslng Ou‘t" of ordér dat o4 Tt e

| ¢ppearsnce 1s made on your
S pgsa.ed by - hehalr Sy Sur sor: one duly authorided
: / te et ang ol Lead « cn your bohalt |

7

The matter Will be harA
Siven under my Kanga S€a. of he | ‘
day of [ 19gc,
: o - X
S ddnesh/ ‘ .
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IN THE HON'ELE HIGH COURT OF JUDICATURE AT ALLANABAD .
 SIITING 4T LUCKNOW.

WRIT PETITION NO. 1640 of 1985,

T

R.K.Tripathi " we. Petitioner.

Ver sus |
Union 0f India and others..  Opp.Partiese
To,

The Registrar,

ihe Hon'ble High “ourt at Allahabad,

Lucknow Bench, Lucknow.
Sir, '

-

In the ahove noted case it is respectfully

' mxhnitted as under 3

1. That the above noted writ petition was filed
| before Mr. Justice KoS-Verma and Mf-Justice
Brijeg&é;vKumar on 11-4.85, after hearinf of
the petition this Hon'hle High Courrt_was pleased "
" to fix 15-4-85 for filing Supplementary Affidavit
. regarding annexure No.l, but unfortunately this

case could not come up for haaxinga’listing-

2. That on 17-5.85 the applicant moved an application
before your‘Honour for gdmission- ?his;application
was allowed and 1% was told by your Hondur's off ice
that the abovep petition 1is fixed for 23-5-85 for
admission, but epedm i1t could not be 1istede

3. That on another application of the petitioner,

your Honour was pleased‘to:fix 5«8-85. for admission

on the above noted writ petition and it was listed

Al

® 06



B )
@

R
before Hon'lle Mr.Justice KeS.Verma and Mr.vustice
Saghir Ahmad. But this day the luch of the
petitioner could not favour him and as such the
turn of the case could not come upe

in

&. That/the petitioner's writ petition he had
al® 2

L

v
L S ot]

challanged his rew z2der s He is not being

paid ,'his salary. He is very soon likely to be

.‘ reverted. The stay in the abhove writ petition is

urgently solicited.

vherefore, it is jost re.spect-’fully prayed that

} your honour may 1cind1y be pleased to fix an early
date for admission of the, writ petition.
~ Lucknow, dateds | o .
? © October X, 1985. ( KN TEWARI )|
o - ° ADVOCATE
, - . OUNSEL FOR THE PETITIONER.



= CENTAAL ABUNISTRATIVE TRIWNA,  — /2 —
. CIRQJIT BENCH LUCKNOW

TeA. NO.1735 of 1987 (T)
(Wopc NO. 1640 of 1985)

Raj Kumar Tripathi esecse Applicant.
§ . Versus |
\ Union of India & Others eeeses Respondents,
24221990

Homn'ble Justice K, Yath, V.C.
Hon'ble Mr, K, Obayys, Al

Case called, No one is present on behalf of the
applicant, Notices of the petition were sent to applicant
and also to his counsel, The notice issued to the applicaat.
has been returned with the report that the applicant vas 1

- not known i.e. he could not be found, :

Shri Arjun Bhargawa appeared on behalf of the opposite
parties, The petitions is dismissed for non-prosecthtion
of . the case,

AMe VeCe

// True Copy //

9——’23.,/
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Application forx Inspection

, - .
| %

To,

The Deputy Registrar,

‘High Court of Judicature at Allahabad,

( Lucknow Bench ) Lucknow. :
‘Please allow inspection of the papers passed below. The application s

urgent/g;imar(The applicant is nof a party to the case.’

Whether Full particulars | Name of |[If applicant Office
Full Des- | case pend- | papers of which | person who, is not a party report
cription ing or Inspection is | will inspect | reason for and
~~.9\f the case} decided ‘required record inspection order
,szl\/f Ié’-f g | %\«/«wf s
R K 'J s “‘3/ @duum.» J/\Ni*""’w Office
‘ E ;i‘ ] e 'M -‘ Report
Unaenw ﬁ &4»90“";9 ( /. o
& Wers | | Order for
’ - Inspection
‘ o] Ry
y { Deputy
. ? 1 Registrar
K ' | 7 L
V{: 1| Date
/ t
i " } ' n
~ . [ ‘/\l 'Doh"’}z a

.bate "2}*\ \)\ 5

E‘M ‘wﬂ/ﬁ\"?

Inspection commnuced at on
Inspection _concluded at
Inspection fee paid by the applicant -

Additional fee if any

: |

Signature of app‘iicant or
his Advocate
2 w{ ,[

198

S



